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There has been such a demand from
different quarters.

(b) and (c). Railway employees are
servant of the Central Government and
therefore their wages are determined on the
same basis as is adopted for all Central
Government employees. It will not, there-
fors, be appropriate to have a scparate
wage board for Railway employees only.
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PERSONAL EXPLANATION
BY MEMBER

(Shri Jyotirmoy Bosu)

SHRI JYOTIRMOY BOSU : (Diamond
Harbour) : Sir, I have given notice under

MR. SPEAKER : 1 have received it,

SHRI JYOTIRMOY BOSU : Then you
will allow me to make a personal explana-
tion,

MR. SPEAKER : I have sent it to the
Prinie Minister, As 3005 as it comes......
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SHRI JYOTIRMOY BOSU: Thus
personal explanation should have nothing
to do with the Prime Minister's secretarat,
becausa the things I am going to narrate
bave been widely publicised 1 the country
and 1t 15 high time I make a personal state-
ment immediately.

MR. SPEAKER : Is it a personal ex-
planation or is it under rule 377 7

SHRI JYOTIRMOY BOSU: It 1s
under rule 357, personal explanation.

SHRI ATAL BIHARI VAJPAYEE
{Gwalior) : 1t has nothing to do with the
Prime Minister,

MR, SPEAKER : Al the end you say,
“n-l uﬂ M ‘h m umnc" etc.
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If it is under rule 377, it will go 1o her and
then we will see,

SHRI JYOTIRMOY BOSU ; I would
not meation that. It is under rule 357. Let
me have an opportunity to clarify the posi-
tion, because certain things have been
widely publicised. You will kindly extend
that much courtesy to us,

MR. SPEAKER : If it is personal ex-
planation, I can allow it. But if 1go by
this, I should not.

SHRI JYOTIRMOY BOSU : T would
not menuon that one,

Under Rule 357 of the Rules of Proce-
dure and Conduct of Business in Lok
Sabha......

MR, SPEAKER : This is very confu-
sing. If ths 18 a personal explanation,
before this last line, you have gooe much
beyond the personal explanation. In that
case, I thuink I should send it to the Prime
Miasster and sec to it later on.

SHRI SHYAMNANDAN MISHRA
(Begusarai) : The question 18 whether 1t
warrants personal explanauon or not. That
is the only significant thing. The operative
part of it 15 that 1he member’s reputation
18 at stake aad he wants to clear it.

MR. SPEAKER : I do pot thmk I
shouid hold it. Sometimes it is easy to read
a very complicated book and exert less m
mental activity than this briel one seat by
you. This is muxed up with 50 many things.
It 15 50 much complicated. 1 thought it s
Just & simple thing.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) : 1
rise on a point of order, Sir.

SHRI JYOTIRMOY BOSU: On 21.5.72
the hon. Prime Minister...... (Interruption)

MR. SPEAKER: Suppose another hon.
Member interrupts you when you are
spoaking, Will you tolerate n? Now a
point of order is being raised and atill be

is going on.
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SHRI1 RAJ BAHADUR: My point of
order is thatmo debatable matter could be
raised or brought forward under rule 357
and no deba te shall be allowed. Isitoris
it not a debatable matter ?

SHRI PILOO MODY ('Godbra): He
must know the difference between debate
and debatable matter,

MR. SPEAKER: No debate could
follow this statement, -

SHRI JYOTIRMOY BOSU: I will bow
by your decision. Whenever I shp from
the path of virtue, y ou can pull me up.

Under Rule 357 of the Rules of Proce-
dure and Conduct of Business in the Lok
Sabha, I wish to make a personal explana-
tion today as below:

On 21.5.1972 the Prime Minister Mrs,
India Gandhi during her drought area visit
mission 1n West Bengal addressed a gather-
ing and 1t is reported:

“The Prime Minister rgferred to the
allegations made by some parties that
congress had taken money from indust-
rialists for winning elections. She said
it had been alleged that the Congress
poster carrying a portrait of herself had
been printed by well-known monopolist
i a press in Calcutta,

Mrs. Gandhi said ths documents pro-
duced in this connecuion were false.
The photosiat contammed no real evi-
dence. Her piture was superimposed
and the letter allegedly wntten by the
the press to the monopolst con-
tained no  sighature. But the
CPI (M) will spread the word that the
Congress took money from the monopo-
list. She said ‘I know that they also
got money from business houses at the
time of election and even other times.’
It is true that some big business houses
had got licences but these were issued
to cnable industries to develop in arcas
which Jid not have any."

(Statesman New Delhi dated 22.5.1972
page 1)
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by Member
[Shri Jyotirmoy Bosuj
Times of India, New Delhi in itsissue
dated 22.5.1972 (Page 1) reported:

“Replying to critics who thought our
progress was slow Mrs. Gandhi said we
do not want to hasten and thereby
commit mistakes, She referred to the
election poster controversy to say that
the allegation aganst the Congress had
absolutely no basis at all. Capitalists
provided funds for every party They
paid us. They also paid to Marxists,
But we will never do anything which
15 unprincipled.”

It is a matter of deep regret that even
the Prime Mimster did not hesitate to
commit impropriety and a breach of privi-
lege of the House by saymg as above n
a public meeting Whulst I bad by exerci-
sing my rights within Lok Sabha charged
the ruling party of receiving donations from
monopolists and 10 support pro fuced photo-
siat copics and I reckon, that 1s the most,
one can do to prove tlhe genuineness of it
and guaranteed 1ts authenticity by signing
on the photostat which were handed over
to the Chair as per his directions Myself
and other opposition leaders had requested
you to ask the Government to place docu-
mented material m rebutta | of my aliega-
twons. But Government have not done
anything beyond airily denymng the authenti-
city,

[ E RN

MR. SPEAKER: Anything whih 15
not part of the personal explanation, I am
sorry, | cannot allow 1t,

SHRI R.D. BHANDARE (Bombay
Central) : Isit a personal explanation ?
It goes much beyond that.

MR, SPEAKER : Itisnot a part of
the personal explanation.

SHRI JYOTIRMOY BOSU : And
about the licence she had talked about; in
reply to & question (USQ 1466) it was said
that during the persod preceding the last
election (i.e. 1971), 153 licences were issued
to the 73 large monopoly houses against »
figure of 47 for 1970, And as far as giving
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heeaces for mndustries in backward areas are
concerned 1n Wast Bengal ducing 1969 to
1971, out of 15 new licences granted, the
share for backward district did not exceed
two.

MR. SPEAKER : The portion, which
is not a part of the personal explanation, 1
am sorry [ do not allow it.

SHRI JYOTIRMOY BOSU : I regret
to say and I want to point out, once agam,
that these are genuine allegations and I am
willing to prove it  (Intrruptions).

MR SPEAKER : Papers to be laud

SHRI SM BANERJEE (Kanpur )
Since everything has gone on record, I
would like to get your guwdance to stragh-
ten the records About the poster, this thing
has been gowng on...

MR SPEAKER * lam not going to
allow t. Nothing will go on record. You

are speakiog without my permussion Papers
to be laid

SHRISM BANERIJEE : ** (laferrup-
tions).

12,12 hye.

PAPERS LAID ON THE TABLE

ANNUAL REPORT, ETC. OF RUBBER
BOARD AND COIR BOARD

THE DEPUTY MINISTBR IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A.C. GEORGE): Ibeg to lay
on the Table :

h A copy of the Annual Report
on the activities of the Rubber

Board for the year 1970-71.

0]

(i) A statement (Hindi and Englsh
versions) explaining the reasons
for pot laying the Hindi vernon

dmmmw

" #®eRspunged as ordered by the Chair,
#*Not recorded.



